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THE NATIONAI, IRON AND STEEL COMPANY LLMITED 
(ACQUISITION AND TRANSFER OF UNDERTAKINGS) 

ACT. 1983. 

At1 ACI to provide for. 111r j  trrqrrisition nrrd rrcr~r~fir; ill the prr6lic 
i~hteresr, of 111e rrrtrler~okirrgs of 111~' ~ \ ~ m i o ~ ~ f l l  1ror1 [ I I I ~ I  Dee! Cnrrrpu~rg 
Lbzifed, sad for I I IU I IC IT  C O I I I I L ' C I ~ [ ~  rlrt,~.eli~it)l or ~ ~ I C ~ L ~ L ' I I I U I  rllerelo. 

WHEREAS thc National Iron and Slccl Company Limitcd had becn 
cngaged i n  the mzlnufac~urc ;md production of srccl castings and rolled 
mntcrials; 

AND IVHERE~S t h ~  mnnageii~ent of thc undcr~akings of lhe Nalional 
Iron and Stccl Company Limited has bccn conducted i n  a manner highly 
dc~rimental 10 111c public inlcrcst; 

AND WHEREAS I ~ C  milnagcIncni of ~hc: undertakings of lhc Nsl~ional 
Iron and Steel Company Lirilitcd was Laken ovcr by thc Ccnrral 

6.F "r 195 I. Gnverntncnl under szclion 18AA or rhc Industries (Dcvelopn~cnr m d  
Rcgulalion) Act, 195 1 ; 

AND WHEREAS for [he purpose nl' reconsrruc~ing and rchabili~ating 
[lie undcrrukings of Lhc National Iron and Sleel Company Litnilcd so as 
ro subservc the interests of r t ~ e  gencriil puhlic by thc augmen[nrion of 
produc[ion and disrribution n l  [he aforcsnid arricles which are esscnlial 
to thc nczds of thc general puhlic. i t  is ncccssary Lo acquire rhc 
undcnukings of rhc Company; 

IL is hereby enactcd in the Thri~y-filih Year oi thc Republic of India, 
by the Lcgislarurr: of Wcst Beogal, as lullaws:- 

CHAPTER I 

PrcIirninary 
. . 

1. ( 1 )  ThisAcl may be callcd rhc National Iron and Slccl Company Shon ritle . .  . . . . . . ,  .. . .. . 
and com- , , 

Limiicd (Acquisilion and Transi'cr or  Underrakiny) Acl, 1983. rncnccrncnr. 
(2) It shall come into force on'such dale as thc Srarc govern men^ 

may, by nolificat ion, appoint. 

. 2. In tllis AH, unless thc context otherwise requires,- kfinirions. 
. . .. . 

(a) "appc~in~ed day" lncans ~ h c  darc on which this Act comcs .. .. . .. . .. . . .  . 
. . 

into furce; , .. 

(b) "Commissioner" mcnns the Curnmissioncr of Payments 
appoin~cd under scc~ion 16; ! 

IFor St;~rcmcnl orObjccr~ and l l t .nno~~s, src rlic Crrlurr~!~ C;IIZPIIC .  & ~ r ( ~ u r d i l l ~ n ;  pan IV 
oClhc 1st h l ~ c h .  1984. pagc 443: forprucrediqs olrhc\iksl Bcngd Lcgisbdvc dssembly. 
see rhc pmcccdings o l  mcering of lhar ,4~svmbly Iicld on thc 191h April. 1984. 



Tlic Nmio)laI 1rvr1 ~ I I I ~  S f c ~ ~ l  Cntt~ptrr!y L ~ ) I I ; I C , ~  (Acqrt;si!iot~ 
nrrd T~.rrtrsf~pr of Ila4~1-1r1l;ing.F) Acr, 1984. 

(c) "Con~pa~i)"' mcans l l ~ e  Nalionnl l r o ~ i  and Stccl Company 
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Limited. hcing n coltipnny ns dchied in  ~ h c  Compan~zs A d ,  I or 1956 

195fi. and having i ~ s  I-c:isrcrcd ofticc u~ Bclur, post-office 
Bclurrnarh, dis~ricr Hoivrith: 

(d) "datc o f  taking over nT managemen1 or thc undertakings of 
thc Company" rncans !IIC 22nd day or Seprembcr, 1979; 

(e) "existing Governmcn~ co~npany" mcnns a Governmcnr 
company which is cl~rrying on husiness on lhc appoin~ed 
day; 

(f) "new Go\*emmcnt company" mcnns a Governmcn[ company 
formed and rcgis~zrerl on or  alicr [he appoinlcd day; 

(g) "notification" mans a norilicntion puhlishcd ,in the Oflcinl 
Guzcrte; 

(11) "prescrihcd" mcnns prescribcd by rulcs made undcr this 
Act; 

( i )  "specificd dale" means such dare as Lhc Srare Govcrnrncni 
may. Tor Lhe purpose or any of  thc provisions of  [his Act, by 
nocificalion. spccil'y, and dirfcrcn~ dales may bc specificd 
lor different pravisio~ls of this Act; - 

(j) words and cxprcssions uscd herein and no1 defincd, b u ~  
dcfined in rhc Conipanics Acl, 1956. have rhe mcnnings 
respecdvcly nssigncd to [hem in that Act. 

. . 
, , - .  . .  , 

. . .  - .  

Acquisition and iransfer of thc undertakings of ihc Company 
. .  . . . 

Tnnskr to. 3. On the appoinled day, thc undcr~ukings nT [he Comptny, and 
and VCCIIII~ 

in, State ~ h c  right, litle and intcresl oF t l~c  Comp:iny in relcuion lo irs undcr~akings, 
Govcmlllcnt shall, by vir~uc of  lhis Acl. stand tc~nsferrcd to, and vcsi in, the Srule 
o f  thc undcr- 
laking< GovernmcnL. 
Co~npnny. 

Gcncrd 4. ( I )  Ttic undcrlakings of ~ h c  Comp:my shalt hc dccmed ro include 
c f l ~ c ~  r,C , . 

r - . . . .  . ..- - , - , -  - all assets. rights, Icnsc-holds, pcmrcrs. authorities and privileges, and all . .  . , . . . . VC~lIll~. . ! - .  . 
. .. . - . 

properly, movable and i~nmovahlc, including In~ids, hulld~ngs. offices, . . . . . ,  

facturics, workshops, slores. inslrumcnrs. planls. machincry and 
cquipmcnt, installa~ions, lahoralorics, r,rlicc furni[urc, slarionury and 
cquipment. vehiclcs, patents, ~ritdc ~narlis, cash hnl:lnccs, cash. in tiand, 
reserve fund?;, inslruments, book dehrs :lnd all other righrs and interesrs 
in, or arising o u ~  of, such propeny as ~vcre immedia~cly before ~ h c  



Tlw N U I ~ U I I ~ I I  11nti nt1l1 Sfecl C O I ~ I ~ U I I ~  L i ~ ~ i i f c d  (Acql~isi~iot~ 
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appoinlcd day in rhc c~wncrsliip, pnsscssion, power or  conlrol of 
thc Company, wllcthcr within or outsidc India. and all hooks of 
account, regis~ers and all ot11cr docurucnts of  ivl~arcvcr nalurc rcla~ing 
tlierero. 

(2) All properlics and asscis as iiforcsaid which huvc vcslcd in ~ h c  
Srare Govcrnn~enr under seclio~l 3 shall, by rorcc of such vcsting. bc 
frccd and discharged rroin any irusr, obligation, mortgage, charge, lien 
and all olher cncumbranccs :~TTccting rhcm. i ~ n d  any attachment, 
injuncrion. decree or order of any court or othcr authority restricting the 
usc of such properties 'nr assets in ally Innnner or nppoin~ing any rcccivcr 
in rcspcct or  rhc whole or any pnrr of sucll properlies or nssels shall bc 
dcc~ l~cd  to hnvc been withdrawn. 

. (3) Evcry morrgagee of any property which has vcslcd undcr [his 
Act in rhc Stalc Govcrnmcnt and cvcry person holding any charge, lien 
or other interest in, or in rclnrion ro. any such properly shall give, wirhin 
such rime and i n  such manner as Inny be prescribed, fin inrimarion LO the 
Commissioner or  such mortgage, chargc, lien or orher in~erest. 

(4) For [he reinoval of doubts, i~ i s  hereby declared rhal rhc mor~gegcc 
of any propcrry rclcrrcd to in suh-scution ( 3 )  nr any other person holding 
any chargc, licn or othcr intcrcsr in, r)r in rclarion ro, any such properly 
shall be entilled lo claim, in accordancc with his righls and inreres~s, 
,payment o f  [he inortgage money or olher dues, in wholc or in par[, our 
of thc amount of cornpcnsa~io~~ de~ermined undcl- seclion 8, and also our 
or the amounl dclcrmincd undcr sccrion 9, hut, nr) such mortgage, charge, 
lien or o~her  inreres~s shall bc cnlorccablc agains~ any propcrry which 
h w  vcsrcd in  he Srare Govern~nent. 

(5) Any licencc or otber instru~ncnt granlcd lo rhc Company in  
relarion to any underlaking which has ves~ed in Ihc S ~ a l e  Govcrnmcnt 
undcr scclion 3 al any lime hcrore thc appointed day and in rorcc 
immcdiarcly bcrorc thc appuintcd clay shall cnnrinuc ro bc in force on 
and after such day in accordancc with its tcnor in rclaiion lo and for ~ b c  
purpose of such undcrlnking, and. on and rrom ~ h c  dalc nf vesting of 
such undertaking, under sccrion 6, in an cxisling Govcrnmcnr Company, 
or under scc~ion 7, in a new Govcrn~nent Company, !he exisling or rhe 
ncw Govcrnmcn~ Company, as ihe case may be. shall be decmcd L(I he 
subsli~urcd in such liccnce or other inslrunlenl as if such Iicence or othcr 
insrrumen~ had bccn granrcd 11) such cxisring or ncrv Governnlcnt 
Company and such exisling ur  ncw Goucrnmenl Company shall hold il 

Tor the remainder of rhe period I'or which the Company would have held 
i r  undcr rhc tcrrns ~hcreof. 
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(6) If ,  on the appoin~ed day, any suit. appeal or othcr proceeding of 
whatever narure, i n  relation ro iiny properly or asscl which has vested in 
the Slate Government undcrscurion 3, insdiutcd or preferred by or againsl 
the Company, i s  pcnding. lhc sarne shall not nbalc, be discontinued or 
bc, in any way, prcjudicinlly al-[elected by rcnson of  he transrcr 01 the 
undcrtakings of thc Company or or anylhing conrained in this Acl. but 
thc, suit, appcnl or other proceeding may be continucd. prosecuted or 
cnforccd by or against the Statc Govcrnment or, whcrc thc underrakings 
of ~ h r  Con~pany arc dircclcd under section 6 10 v!st in an cxisring 
Governinent conlpany or bccome transFerrcJ by virtue of [he provisions 
of  sectinn 7 lo a ncw Govern~nent company, by or agains! such 
Govcrnmcn~ company. 

5. (1) Evtry liability, other than thc liability spccjficd in  sub-section 
(2), or thc Company in  resFect or any period p r i ~ t  lo the appointed day 
shalt bc [he liabiliiy of thc Company and shall bc cnforceablc against i t  
and no1 against the Ccntral Govcrn~nent or lhe Slate Govcrnment or, 
where the underrakings oi thc Company arc directed undcr scc~ion 6 10 

vesl in an cxisling Govcrntnen~ cnmpany or becomc rransferred by vinue 
or ~ h c  provisions of sec~ion 7 ((1 a ncw Govcrnmcn; company, against 
such Govcrnment company. 

(2) Any liability arising i n  rcspect of- 

(a) loans advanced by the Cenlral Governmcnl or [he Stale 
Government, or both, to thc Company (together with interest 
due rhcrcon). on or after thc date of taking over of managemenl 
or thc undcr~akings or rhc@omp;lny. 

(h) loans advanced by a hank to thc Company (rogerher with 
in~crcsl due [hereon) on or aficr thc date o l  taking ovcr of 
manageinenr of thc underlakings of  thc Company, 

(c) loans advanced by I hr: Industrial Recons~ruclion Corporalion 
of India Limitcd to the Company (rogcthzr with inlerst duc 
thereon) on or after rhc dalc or taking over of rnanagemcnl 
of  ~ h c  undcrrakings or thc Co~npany, 

Id) wags.  salarics and o~lier ducs of employees of lhe Company 
iind ducs on account ( 1 1 '  any deductions made from wages 
and salaries and ,oB~cr dues o f  such elnployees relating to 
any period commencing on and rrom thc datc or taking over 
of managemenl or  thc underlokings of the Company, or 

(e) any debt iricurred hy thc Company during any period com- 
mencing on and from rhc date or taking over of management 
of ~ h c  undcrrakings o1'1he Company, nor bcing a dcbt falling 
under clilusc (a). clause (b), clnuse (c) or clause (d), 
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: shall, on and from thc appoin~cd day. bc thc liabilily or the Statc 
Governmcnt or rllc Governmcnr company as nk~resaid and shall be 
discharged by rhe Stale Govcrnrncnr or the exisling Government company 
or thc new Govcrnrnent company as ahresaid as and whkn repayment 
of such loans bccornes duc or such wages, salaries and other ducs or 
debt becornc due and payable. 

(3) For the removal of  doubk, i r  is hereby dcclared thar,- 
(a) save as othenvise cxprcssl y providcd in this Act, no liabiliry 

of the Company in rcIatirln to its undcrlakings in rcspect of 
any period prior to the appointed day shall be enforceable 
againsl the Cenlral Government or [he Slalc Governmen1 or, 
where thc undenakings of the Company are dirccred undcr 
scction 6 to vesl i n  an cxisring Govcrnmenr company or 
bccome rransfcrred by virtuc OF the provisions of scclion 7 
ro a ncw Govcrnrnent company. against such Govcrnrnent 
company; 

(b) no award. decree or clrdcr of  any court. tribunal or othcr 
aulhoriry in relation to the undertakings of  ~ h c  Cnrnpany 
passcd on or aItcr r he appointcd day, in rcspect of any marter. 
claim or dispute, which arose bcrorc the appointed day shall 
bc enforceable agains~ thc Ce~irral Govcmrnenl or [he Slatc 
Govcrnrnent or, where ltlc undcrlakings 01 the Company are 
directcd under scc~ion 6 to vcsi i l l  an existing Govcmment 
company or becornc transferred by vinue of the provisions 
of sedion 7 ro a ncw Government company, against such 
Govcrnmenr company; 

( c )  no liability incurred by rhc Company before 1hc appointcd 
day for the contravcn~ion 01 any provision of any law for the 
time being in forcc shall be cnforceable against the Ccnml 
Governmzni or [he Slatc Governmcnr or, where the 
undertakings of the Company are direcrcd under scction 6 
to vest in an exisring Governmcn~ company or bccome 
transferred by virlue or [he provisions of section 7 to a new 
Govcrnrnen~ company. ugainsr such Governmcnt company. 

6. ( 1 )  ~ o t w i ~ h s l a n d i n ~  any~hing contained in scclions 3 and 4, 
and subject lo thc provisions of scction 7, the Statc Governmen! may, if 

- it is salisficd that an exisling Governmcnr company is willing lo comply, 
or has complied, with such lerms and conditions ns that Govcrnmenr 
may think fit to impose, djrcct, by nolification, that Ihe underlakings of 
thc Company, and rhc righl, titlc and intcrest of thc Cnmpany in relation 
to iu undertakings which havc vesred in the State Governmcnt undcr 
scction 3, shal I, inslead o r  conrinuing lo vcsl in  the Slatc Govcmmenl, 
vest in that existing Governmcnr company either on ~ h c  date of 

Powcr of 
Slatc 

, .  - Gomrnrnenl . .. . -  - 
I - , .. - 

. . .  - 
to dirccr . . 

\*sling or the . . 

undtnakings 
of the 
Company in 
an erisling 
Governrncnr 
company. 
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publicnrion o f  (he no1ificatic.111 01. on such earlicr or later diltc (no1 hcing 
a date enrlicr [ban thc n p p o ~ u ~ c d  day) as may bc spccificd in rhc 
r10ti ficnlinn. 

(7) Wt~crc thc right. iiile and in~zres! o f  tllc Company i n  relalion 10 

its undcrlakingx vcsc undcr sub-scction (I), in an cxisling Govcrnmenl 
company, lhat Govcrnmen~ company shall, on aid from [lie dalc vfsuch 
vesriiig. I1c deeincd ro have hccome, and unril [he rransfir of thc 
underinkings by virruc orlhe provisions ofscc~ion 7 lo n ncw Governmcnl 
cnrnpany, bc decmcd to be, lhc owner in rclittion ro such undcrtnkings 
and IIIC rights and liabiliiics or ihr SILIIC Governmcn~ in relation io such 
undcrlakings shall, on and from ihe cl:~tc of such vcsring, hc dccined ro 
have becnmc. and unril llic dnie oT such rransfcr. be deemcd ro be, rhc 
rights and liabililics. rcspec~ivcly. ul'itiar cnisling Govcrnrnen~ company. 

7. ( 1 )  Notwirlistanding i~nytliing con~aiiicd in sec~ions 3 arid 4. 
wlierc rhc underlakings or (lie Cumpnny f~avc been dircclcd undcr suh- 
scutiun (1) of  secliun 6 Lo vesr in an exisling Gowrnmcn~ company, llie 
Slalc Governmcnr Inay, i f  il is ~ i ~ t i s l i c d  rhnt a ne\\: Government couipany 
is willing In cumply, or has cor~iplicd, with such rcrms aiid condiiions as 
t h a ~  Govcmmcn[ lnny think l i ~  ro impose, dcclare. b y  notificalion. lhat 
thc undcr~akings of iliz company bl: cransfcved lo lhal new Govcrnmcn~ 
company, a id  on thc issue of sucli dccl;\ra~ion,  hi: right, [irlc and ilirercsl 
or  lhc Company in relation to iis undcr~nkings wliich had been dircc~cd 
under sub-scc~ion ( I )  or szcricrn 6 to vest i n  an exisling Govcrnmeni 
company. shall. instcad ol 'cot~~inuir~g lo vcsr in [ h a  c.risiing Government 
company, vesi in [hilt new Govcrnmciit company with effccl from thc 
dntc on which sucli declaration i s  mndc. 

(2) Wherc thc right, rille a n d  in~crcst of the existing Govcrnmenr 
company in rclniion 10 ~ h c  underi;~kings of rhc Company vest under suh- 
scction ( I )  in  a new Governmcnr company, t h i ~  new Governmcnl 
company shall, nn and rrom thc dalc of sucl~ vcsting, hc dcemed LO have 
hccorne [he owncr in rclnliorl ro such undertakings a id  all  [he righis and 
leibili~ies or 111c existing Govcrnnienr conlpany in rclatic~n lo such 
undcriakings sliall, on and Tram rlic datc of such vesling, be deemcd lo 
havc bzcon~e  thc r igh~s and liahiliries, rcspcc~ivcly. of rhc new 
Govcrnmenl company. 

Paymcnt or amounts 

8. For thc transfer In, ihnd vesring in, the Slalc Government, under 
scction 3, or rhc underlakings of lhc Coinpany and  he righi. ~irle and 
inlcresi of rhc Company in rcla~inn to its undcrtnkings, rhcre shall bc 
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(Cltuprrr III.-Poy~t!olr of etrrolmrs.-Sectiut~ 9.- 
Cliap~er IV-Munnger,~cnr, elc., of 111c ~rt~derlukit~gs 

of tlre Cntril)rrt~y-Sec~iorr 10.) 

given by thc Stale Govcinrnenr L(I [he Company in ihc manner spccified 
in Chapter VI an amount of rupccs ~wenly-thrcc lakhs and ~wenty-lwo 
thousand. 

9. ( 1  ) For ihc dcpriva~ion or [he Cornpijnp of thc rnanagemcnt of its W m c n l o f  
runhcr 

undcrtakings, therc shall be given lo thc Con~pany  by llie Stnlc ,,,,,,, 
Govcrn~nent an amounl o f  rupees scvcn lhousantl and five hundred. 

(3 )  The alnounr specificd i n  scctic111 8 and thc'amounr spccified in 
sub-szctinn ( I )  of this sccdon shall carry siiliplc inlcresr at thc rate of 
four per cenr. per U I I I ~ I I ~ I I  ror [he period commencing on rhc appoinred 
dny and cnding on ~ h c  date on whicli paymcnl or such amounu is made 
by !hc Stare Govcrnmcnt to ille C{in~~rlissioncr. 

( 3 )  The amounl bpecilicd in sub-scction ( 1 )  and thc amnunl 
derermined in nccordancc with ~ h c  provisions of sub-seclian (2) shall bc 
given by [he Stalc Gavernmcn~ lo tlic Company i n  addilion l o ~ h c  aniounl 
spccified in seclion 8. 

(4) Thc arnounu payablc under sccdon 8 and sub-scclions ( I )  and 
(2) or h i s  seclion shall he payablc in Lbur ctlual annual ins~alrncnrs. 

(5) For rhc removal of  doubrs, il is heraby declarcd Lhat the 1i;tbilities 
of thc Company in relalion (a iis undcr~akings which have ves~ed in  he 
State Government under section 3 sh:ill he discharged from the amount 
spccified in section 8, and also rrnrti ihc amount spccified i n  sub-seciion 
( I )  and the arnounl dacrmincd under sub-scction (2) of [his scclion, in 
accordance with the rights and intcresls of thc credilors of the Company. 

Management, etc., of the undcrlakings or the Company. 

10. ( I )  Thc gcneral superinrcndcncc, dircclion, canlrol  and Managcnmt. 

management oi thc affairs and business or l o  undcrlakings or  the ::i:A$FnEs 
Company, Ihc right. Litle and in~ercsl in relation In which have vestcd in  orlhc 

Cornpxny. [he Siale Govcrnmcnr undcr sccrion 3. shall.- 

[;]) whcre a direc~ion ltas been given by !he State Govzrnmcnt . . . - . - . .  ! .  , , - - - .  
I .  

. . - .- . .  , 

,. . . . 
. ,  . 

undcr sub-sccrion ( I )  of section 6, vcst, on and rrom ~ h c  i - . . .  

dare spccified i n  such dirccrion, i n  the exisling ~ovcrnrnent 
company specificd ~hcrcin; or 

(b) where a dcclata!ion has bccn madc under sub-section ( 1 )  or 
sccliorl 7, vcst, on nod from ihe da~c or such declaration, in 
the ncw Government coinpany specificd lherein; or 
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( c )  wlierc no direclion rclerrcd to in clause (a) or declaration 
undcr clause (h) has bzcn given or made, vcst in one o r  more 
Custodians appoin~cd hy lhe Statc Govcrnmen~ undcr suh- 
sccrio~l (21, 

and ~hcrcupon thc existing, or IICIV. Governmcn~ company so specified 
or thc Custodian or Cusrodians so .~ppointctl, as ~ h c  case may bc, shall 
hc c n ~ i ~ l e d  to cxercisc, lo [he exclusion of all clthcr persons. all such 
powers and do all such 11iing.s ;IS [lie Company is aurhoriscd to excrcise 
and do in rclation 10 ils undertakings. 

(2) Thc Slate Governrncnt imy appoin~ onc or morc individuals or 
a Gnvcrnnienl company iis [lie Cus~odian or Cuslodians of rhe 
undcrtnkings nf lhe Company i n  rcle~ion tn which no direction has becn 
madc by it undcr sub-scction ( I ) orsecric~n 6 or no declarntion has hcen 
made by it under sub-scction I ) of section 7, 

(3) Thc Cusmdian or Cus~odians sr) nppoin~cd shall rcceive lrom 
lhe funds or [he undcmkings or ~ h z  Company such rernuncra~ion as Lhe 
S~are Government may f ix i~ntl hold ofice during rhc pleasurc of [lie 
Slatc Governmcnr. 

[West Ben. Act i 

11. ( I )  On ~ h c  vcsling or thc Ilianngemenl of [he undenakings of 
the Company in an existing, ur a new, Governmcnl company or on the 
appoin~ment or il Cus~odian or Custodians, all persons in charge of thc 
managemenl or [he undcrrakings or rhe Cornpany itnmediatcly before 
such ves~ing or appointment shall bc hound LO delivcr to such Governmcn~ 
company. or Custodian or Custodians, ns the cnsc may bc. all assers, 
books r)f accoun~, rcgislers and o(11er documenis in their cusrody rclating 
to t l ~ c  undertakings of such Con~pany. 

(2) Thc Slnrc Gavcrnmen~ Tllny issuc such dirzcrioni as i r  may 
dcem desirable in ~ h c  circurnsla~~ccs or llle cnsc LO thc exisring. or 
new, Govcrninenl company or h e  Cus~odian or Custodians as lo (he 
powcrs and dulics or such Govcrn~t~eri \  cotnpaoy or Custodian ur 
Custodians, and such Government company or Custodian or Cuslodians 
may also, i T  i t  is considcred ncccssary so 10 do, apply to the Stalc 
Governmcnl nl any timc for ins~ruc~ions ils Lo  he manner in which ~ h c  
manogcmcnl of rhe undcrlakings of [he Company shall be conducred or 
in relalion Lo any olhcr marter arisirlg in the coursc of such managerncnl. 

(3) Any person. who on thc eppoinlcd day hos in his possession or 
under his conlrol any books, ducuincnts or othcr papers rclaring to [he 
undcrtnkings d r h c  Company rvlii ch have veslcd i n  rhe State Governmen1 
or in any exisling, or ncw. Governmcnl company and which bclong to 
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~ h c  Cumpany, or would tiavc so bclongcd if the undenakings of thc 
Company had no1 vcsred in the Slalc Govcrnmcn~ or the exisling, or 
new, Governmenl company, sliall be liablc lo accvunt for  he said books, 
docurncnls nr o;lier papcrs to [lie Srate Governmcnr or Lhc exisling. or 
ncwv, Govcrnmcnt company. ns thc cilsc may he, and shall dclivcr (hem 
up to thc Statc Governmenl or thc cxibiing, or new, Governmen1 company 
or to such person or body of persons as thc Slarc Gnvernment or such 
govern men^ cornpany may specify in [his be11;llT. 

(4) The Statc Govcrnmcnr or the existing, or ncw, Government 
' company may take, or causc r o  hc laken, all necessary slcps for 

securing posscssinn OF all undertakings which have ves~ed in thc Slalc 
Covcmment or thc cxis~ing, or ~ietv, Govcrnmcnl cnmpany under lhisAc1. 

(5) The Company shall, within such pcriod as [he Stale Govcrnmcnr 
may nl low in lhis bchalr, fu[nisli to thal Govcmrncnt a complete inventory 
or all its properties and assels, as on 111c appointed day, perraining to rhc 
underlakings which have vcslcd in the State Govcrnmcnt under secrion 
3, and, for this purpose, ihc Sratc Governmen1 or the cxisting, or new, 
Governrnenr comp,any shall arrord to the Company all reasonable 
racilities. 

12. Thc Custodian or Custodians af rhe undertakings of thc Conlpany Accounts 

shall rnainlain an accounl ul. ~ h c  underrakings of  the Company in "daud'l* 

such form and under such condi~ions rn may be prescribed and the 

I or 1956. povisions of [he Companies Acl. 1956 shill1 apply to the audit or thc 
accounl so main~aincd as they appIy to rhc ~ u d i c  af the accounls of a 
Company. 

CHAPTER V 

Provisions rclaiing to the employees of thc Company 

13. ( I )  Every person who tias been, i ~ n m c d i a r c l ~  before thc Employrncnt 
vppointcd day, enlployed in any of  [he undertaking of the Company $'$::s 
shall become,- ID conlinut. 

(a) on and froni [hc nppninred day, an cmployce of the Stare 
Govcmment, and 

(h) wherc thc undenakings of [he Company arc dircclcd, under 
sub-section ( I )  of sec~ion 6, to vcsl in  an existing Government 
company, or arc transferred by virtuc of the provisions of 
seaion 7, to a ncw Guvc~nment company, an crnployee ol 
such Govcrnmenl company on and from the date of such 
vesling or transfer, 



T11r. Nariottni Irotz a~zrl Slrf'l C O I H ~ L I I I ~  Lil~ilc*d (Acqtii.~ifiot~ 
olzrl Tran.$er of Urlciertr~kir~g r) Act, 1984. 

[West Bcn. Act 
I 

Prur*idcnt 
Cund and 
oihcr Funds. 

Appoint- 
nlcm 01 
Cornmis- 
sloncr of 
Pay menis. 

2nd shall hold officc or servicc undcr thc Sink Governmcnt or thc 
existing, or new. Governnicnl colnpany, as 111c case may hc. with thc 
samc rights and privileges as to pension, gratuity and orhcr rnarlers as 
whould have bccn admissible ro him i T  [lierc had been no such vcsling 
or tmnsfer and sllall conlinuc to d o  so unlesx and unlil his crnploymcn[ 
undcr tlie Srn!e Govcrnmcnt or rhc exisling. or ncw. Governmcnl 
company, as thc case may be, i s  duty ~crn~inzltcd or until his ren~uncralion 
and o ~ l ~ c r  condirions of servicc arc duly nltcred hy thc Stare Govcrnrnent 
or thc cxisting, or ncrv, Govcrnmcnt company, as the case may be. 

(2) Nuiwithstanding anylhing containcd in  lhc InduslriaI Disputes 1401 1947. 
Act. 1947, or in any other law for  he lirnc being in rorce, rhc tmnsfer or 
thc xrvices of any oficer or oi11t.r pcrson emplnycd in [he undcrrakings 
of ~ h c  Company to the St i~lc  Govcrnrnent or the existing, or ncw, 
Govcrnn~en~ company, as thc case may be, shall not entille such officer 
or other crnployee rn any con~pcnsa[ion undcr lhis Acl or undcr 'any 
other law lor the lime bcing in  fnrcc and no such claim shall be enlcrtained 
by any coun, aibunal or o ~ h c r  nutlmrity. . 

14. (I) Where thc Company has established n provident fund or 
supzrannua~ion, wvclrarc or  othcr hi id  for h e  bcnclit of [he pcrsons 
employcd i n  rhz undcrlakings of the Cnmpany, rhc moneys rclntable to 
the employees, whose sen'iccs have hccome lransrcrred by or under I his 
ALI to the Starc Governmcnl or ~ h c  exis~ing.  or  new. Governrncnt 
company, as thc case may be, shsll. clu~ of thc moneys slanding, on [he 
appointed day. to the crcdit of such providcnr fund 'or superahnualion, 
welfare or other fund, sland rnnslcrrcd to, and vesl in, rhc State Govcrnrnent 
or the existing, or ncw, Governrncnt cnmpany, as thc case may be. 

(2 )  The nloncys which s ~ n d  ~ransfcrrcd undcr sub-section ( I )  ro . . . - 
. . , . .  . 

thc Srate Govcrnmcn~ or rhc cxisling, or new, Govcmment company, as , , 

thc case nwy hc. shall bc dcillt wilh hy ihnt Govcrnrnent or ihc existing, 
or new, Gnvcrnmcnl company i n  such manner as may be prcscribed. 

CHAPTER V1 

Commissioner or Payments 

15. ( I )  The Srarc Governmen1 shall, for thc purposc of disbursing 
 he amounts payahlc under sections 8 and 9. by norificution, appninl a 
Commissiuner of Pay menu. 

'(2) The Srarc Govtrnrnenl may appoint such olher persons as il may 
think fil to assisi [he Commissioner and [hereupon thc Cornmiss.ioner 
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~tiily aulhorise one or tnorc t ) l  suull pcrsons also 10 cxcrcisc all or m y  OF 
thc powcrs exercisable by him under tliis ACI, and tlirfcrcnr pcrstlns may 
bc nurho~iscd ro cxercisc diifcrcn~ pnwca. 

(3) Any person authnriscd Ily the Comti~issioncr lo cxcrcise any of 
thc porvcrs cxercisablc by rhc Commissioner may excrcisc thosc powers 
in thc samc m;tnncr and with thc samc cfrcct LX iFrhey 11ave bccn conrcrrcd 
on rhnt pcrson dirccrly by rhis Act end not by wily of autl~orisation. 

(4) Thr: sularics and allowances or  thc Commissioner and othcr 
pcrst~ns appointcd undcr [his secrion shall hc dcfraycd nu1 of ilie 
Consulidatcd Fund or  ~ h c  Sri~tc. 

16. ( 1 ) Subjccr ro the provisions of sub-scction (4) of seclion 9. thc ya';lymcl~i by 

Stalc Governlnznt shnll, wirhit~ lliirly days from rhc specified date, pay, ~ ~ : ~ ~ > ~ , " '  
in cilsh, LO [he Co~nmissiuncr I'nr ~~ayrlleni la  he Company,- Cornrni5- 

sioncr. 
(a) lhe tirst ins~i~lmcnr of  rhe amount spccilicd in sccrion 8, and 

(h) rhe first ins~alrncnt of the anlounis pnyablc lo lhc Company 
under secrion 9: 

Provided [hat twclvc rnimths sllall no1 inrervcnc bctwccn thc date of 
paymcnt orc~ne instalmcnt ilnd 111c dale nf paynierll of [hc next insrillmcnt. 

(2) A deposit account shall be opened by rhc Siarc Covcr~in~enr in 
favour ( I F  lhe Commissioncr in  [lie Public Accounl of thc Starc, and 
every amount paid undcr thisAcr ro the Con~n~issioner shall bc dcposircd 
by him lo thc cl-cdil of thc said dcposit accounr and rbe said dcposit 
accnunr shall bc c~[lcraled by rhc Commissioncr. 

(3)  Inlercsr ilccruing on 111c firnounis s~nnding In the credi~ or thc 
dcpnsit account rcfcrrccl tcl in sub-scclion (2) shnll cnurc r; lhe said account. 

17. ( I )  Thc State Governnlcnr o r  thc cxisring, or new, Govcrnmcnr Ccnilin 

company, as thc case may be. shall bc c n ~ i ~ l c d  ro receive up tu [he ~ ~ ~ ~ r s O r  
spccilied dare, ro rhc exclusion o( all othcr pcrsons, any moncy duc to Govc,mmenl 

rhc Company, in rclarion to ils undertakings which have vestcd in  he z::z:'ngb 
Slalc Government or the exisling, or ncw, Grll~crnmznt company, es the Governrncn~ 

case may hc, and rcaliscd aRer the nppoin~cd clay, na~withstanding that c O m p n n ~ ~  

the realisation perrains to a period prior lo thc :~ppoinlrd day. 

(2) The State Governnieni or ~ h c  existing, or new, Govcrnmcn~ 
colnpnny, ns [he case may bc, may make n claim ro rhc Commissioncr 
with regard ro cvcry paylncnl madc by i t  after the appointed day for 
discharging any liability of [he Cornpilny, in relalion to any pcriod prior lo 
~ h c  appoinred day: and every such claim shall have priority in accordance 
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(2) Nil1 less thim fourtccn day>' noticc of the datc so fixed shall bc 
given by advcniserncnr in such issuc of any daiIy ncwspapcr in  he 
English languoge and in such h u e  of daily newspaper in such rcgional 
languagc as thc Cornmissioncr may consider suitable, and every such 
noticc sh;tll call upon thc cIai~nant tn file ~ h c  proof or  his claim wilt1 Ihc 
Comn~issioncr within the timc spccificd in  thc advrr~iscrnenl. 

(3) Every claimant who fails to fi le thc prnoF of his claim within rhc , 

lime spccilied by  he Cuminissiclner shall he excluded rrom tllc - 

dishursemcnrs nladc by thc Coni:n issir~ner. 

(4) T l ~ c  Cnnimissioner shall, ahcr such invcsrigalion as may. in t i is 
opinion. be ncccssary and artcr %ivin,o the Company an. opporruniiy of 
refuting the claim and nfrer giving tile claimanr n rcasonablc opportunity 
or heing hcard, by order in wiling, admit or re jec~  Ihc claim in wholc or 
in part. 

(5) Thc co~nmissioncr shall hnvc lhc power 10 mgulatc his own 
procedure in  at1 rnlltlcrs arising o u ~  t)T thc dischargc or his runcrions, 
including Ihe place or places a1 \~~h icb  hc wit) I~old his sittings and shnll. 
for [iic purposc oi making any invesiigillion undcr [his ALL, liavc [he 

5or  I 9 0 ~  same poycrs as arc veslcd i n  a civil courl under the Codc nT civil:, 
Proccdure. 1908, whilc trying a s u i ~ ,  i n  rcspecl of [he following mi1tIers:- 

(a) rllc summoning and enforcing rhe allcndancc of any witness 
and cxarnining h in~  on oath; 

(b) (lie disco\~cry and produclion r ) f  any documcnl or orhcr 
rnateriill nbjccl producible as cvidence; 

(c) Ihc recep~ion of cvidc~lcc on aifidnvir; ' 

(d) rhc issuing of any co~nmission rur lhc examination o r  , 

wi tncsses. 

(6) Any invcs~igaiion herorc the Commissioner shall he decmed to 
bc zl judicial proceeding within thc mcaning of  scc~ions 193 pnd 22s of 

.15 01 ISM). lllc Indian Pcnal Codc and ~ h c  Commissioner shall hc dccmed to be 
a civil courl fur thc purposc of scc~ion 195 i~nd Chnpler XXVl of ~ h c  

2 nT 197-1. Code of Criminal Procedure. 1973. 

(7) A clai~narll  who is dizi;n~isiicd wirh  he dccision o f  Ihe 
Commissioner may prcfcr an appcal ng;linsr rhc dccision ro the principal 
c iv~ l  c o w  of  original jurisdicrion within l l ~ c  locat limils of whose 
jurisdicrion the rcgistercd off~cc r1T (lie Conipany is situgcd: 

Provided that whcrc a pcrson who is a Judge or a High Court is 
nppni nrcd to be ~ h c  Commissiunel; thc appeal shall lie l o  the High Caun 
ar Calcu~ra and such appeal s t ~ i t l l  be heard and disposed of by nnl less 
rharl ~ w o  Judgcs or thc High Cour~. 
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22. A frcr ndmirring a clnim undcl- [his ACI, ~ h c  a ~ n t ~ u n ~  due in respcci 
of  such claim sliall bc  aid by lhc Comlnissio~lcr La lhc person or pelwns 
to whom such amount i s  duc, and, on such paymen!, rhe liabili~y or the 
Cumpnny i n  reapccl of such clairu shall wand dis~harged. 

23. ( I )  If, U U ~  ol' ~ltc rnorlcys p;aid ro him in tclal ir>n lo ~ h c  
undcrlakings of thc Company, 1hc1.c i s  a balnncc lcfr after mccring lhe 
li;~bilirics in accordance nrirh ~ h c  priorilies spccificd in ~ h c  Schcdulc, 
LIIC Con~missic~~icr sllall disbursc suc11 Lralnnce lo thc Company. 

(1) Wl~err ;my m:vhinery, cqui pmcn~  or olhcr propcnp has vesrcd 
under 1hisAc1 in Ihe SrntcGovcrn~ticnt or rhc cxisring, or ncw, Gorwnmcnl - 
company, xs ~ h c  c a w  may hc. hut siicll n~ilclhi~~cry. cquipmcnr or oilier 

propcrty docs not hclvng ro h e  C(inlpany, i~ shnll tic lawful for thc Srarc 
Govcmtnenr or thc cxis~ing.  or IWW, C ~ \ ~ e r n n ~ c n ~  coliipany, as the case 
Inny be, ro conlinuc to posschs a u c l ~  ~ n i t c h i ~ c r ~ .  cquip~tlcnt 01. cl~l~er 
prr>pcrly on rhc samc tcrlns anrl conr!ilions under which they rverc 
posscsscd by thc Company immcdin~cly belclrc lhc appnintcd day. 

Und~hl>uricJ , Arig money paid [<I llrc C<~tnrniss~onci luhiul~ ren~ains undishurscd 
or ul'clnirl'cd or unclaimed on lhc dnlc irnmcclinrcly preceding the dale on which the 
;llljuunr lo bc 
I)Upwilcd 11) ~)lIicc 01' the Co~l~rnission~r is finnlly imunrl up shall be 1r;lnsfencd by 
the gtncr;iI 
TC\'CllIlC: 

the Commissioncr 10 the zc~iera l  rcvcnuc accclunr or rhc Slalc 
R U ~ I ) U I I I  Govcrnu~ent: b u ~  ;I claim to :my ~nunuy $0 lransl'irrcd nliiy be prcferrcd 

10 chc S ~ a r c  Govcrnu~cnl by llic pcrsonh entilled ro such paymcnt and 
sllall be dcnlr with ar i T  such ilansrcr had nol bean ~~iarlc,  and the urder. 
i f  any, for the payment of  the claim sl~nll hc rtca~ed as an order for rhc 
rcfund u T  [he rcvenuc. 

CHAPTER VII 

A<[ 10 harc 55. -rhc prcl\.isions of i111s Rcl sllall havc clfecl nolwilI~standing 
uur.rriilinl: 
~ I U C I .  anything inconsisreiii 1he1-cwi~h cont:iiaed in ilny orhcr law Tor ~ h t  tinlc 

bz~ng in force or i~hany insrrurilc~~r havil~g cl'l'ccl by vitruc of any law 
orlicr rh:ln illis Aci, or in ilny dccrec 01. ordcr or any courl, trihunnl or 
other :iuthori ty. 

A\r~ln,plir,n 26. 1 ) Whcrc any liahili~y oC lhc C o l n p i ~ n ~  arising oul or any itcm 
o i  li:~hili~y. spcciticd i n  Ciacgory I o f  rhe Scliedulc. is no( discharged rully hy the 

Commissioricr oul ol- ~ h c  nrnr~ulus paid lo hinl undcr this ACI. ttic 

Cuo~rnissioncr shall in~im;ltc in wriring to thc Salc Govcrnmcnt rhc cxtent 
ol  rlic linbilily which rcmnins unrlischa~gcd ond !hnl liabili~y shnll bc 
;~ssumcd hv tllc S t i l ~ ~  Govcrnmcni. 
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(7) Thc S r a ~ e  Governmcn~ may, by ordcr, direct thc Con~pany io 
take over rhc liability assumcd by [he SrnkGovernn~enl undcr sub-section 
(I) ,  and, on reccipr of such dirccrion, i~ shall hc the duly of thc Conipany 
lo discl~afgc: such liabiliy. 

27. Every contracr enrcrcd inlo by thc Cumpany in rclaricln lo ils 
undertakings Tor any servicc, sale or supply, ilnd in lorcc imniedinicly 
before ~ h c  appointed day, shall, on and horn the expiry of one hundred 
and cigliiy days frnm rhe darc o f  publica~ion or  his Act in the Oficiul 
Cnzerte, ccasc lo have effccr unless such conlrilct is, beforc the expiry of 
~ h c  said ptriad, ratified in writing by ~ h c  Srntc Governmcn~ or, as thc 
casc may he, the cxisring, or ncw, Covel-n~nznt company, and in ra~ifying 
such conlracr. rhc Srarc Govcrnmcn~ or. as thc cast may be, thc cxisling, 
or new, Governrncnt corilpany miiy riiake such attcrarions or modifications 
therein ns it may rhink fir: 

Conlncrs 10 
c c x c  I 0  
hilx-c c Kcc~ 
unlcsr; 
nrilicd by 
thc Slare 
Govcrnli~cnr 
or exisling 
Dr nC\V. 

Goccmrnenr 
conrpmy. 

Provided thar the SIRIC G a v e r n ~ ~ l z n ~  or, as the casc may be, thc 
existing, or new, Govcmmcn~ somp:~ny shall nor omit lo ratiry a con1ract 
and shall no1 ~nakc any alrcra~ion 01. ri~odificarion therein- 

(a) unlcss ir is sa~isficd 1ha1 sucli conrracl is-unduly anerous or 
has bccn enrcrcd in10 in bad Llith nr is derrimcntal lo thc 
intcrcsr of tllc Starc Governmcnr or,  as rhc casc may be, 
such Governrnen~ company; and 

( b )  cxccpt afier giving the parlics ro the conlracl a reasnnnhlc 
oppcjrruni~y of bcing heard and cxcepl al'tcr recording in  
wiring i~s rcnsons for its rchsal-to ratily thc contract or far 
mztking any altcrarion or modification thcrcin. 

28. Any person, who- PcnaItiu 

(a) having in his possession, cusrody or conrrol any propcrty 
forming par1 or  thc underlakings nT rhe Company wrongfully 

, 

withholds such prciperty I'rom rhc Stale Govcrnmen~ or thc 
existing, or ncw. Gnuer~uncnl urimpaay, as thc case lrlny he, 
or any person or hody o r  pcrsons authorised by thaL 
Govcrnn~ent ur cx isring. or ncw, Govcrnmen t company, or 

(b) wrongfully obtains pvsscssion of, or retains, any property 
forming parr or ally undcr~aki~ig of rhc Company or wilfully 
wirhholds or fails lo furnish lo thc State Govcmmeni or, as 
rhc casc may he. rhc misting, or new, Government company 
or any pcrson or body o f  pcrsons ault~oriscd by thal 
Governmcnl or Govcrnnient company, any documcn! relaring 
to such undcr~aking which nlay bc in-his possession, cusrudy 
or cuntral or fi~ils LO dclivcr ro the Sralc Governmen\ or, as 
ihc c:we may he, die exisring, or new, Governmcnt company 
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or any pcrson' or body o r  persons authorised by that 
Govzrnmcnr or crrisling, or new, Governmcnl company, any 
:Issets, books or aacounr. rcgistcrs or nlhcr documcnls in his 
possession, custody or control relaring ro thc undertakings 
or the Cnrnpany, nr 

(c) wrongFully renlovcs or dcsrroys any propcrly Fuming pan 
uf the undenakings of rhc Company or prefers any claim 
undcr this Act which hc knows or has rcason lo bclievc to be 
falsc or grossly inaccurale. 

shall be punishahlc with imprisonmcnt For n lerm which may exrcnd 10 

~ w o  ycars, or wilh finc which may c ~ t c n d  r n  rcn rhousand rupces, nr 
wilh both. 

oircnccs by 29. ( 1 ) -  Whcrc A n  oficncc undcr this Act I~as hcen comrni~ted by a 
uo~upnnics. company, cvery pcrson who, at rhc t i n ~ c  lllc alkcnce was cornmilled, 

was in cllnrge or. and \V:IS respiinsihle to. the ctimpany [or the conduct 
01 !he busincss of thc company, as wcll as rhc company, shall bc decmcd 
lo be guilly of thc offencc and sh;~ll he liitble tn bc prncccded i~gainsl 
and punished accordingly: . 

Provided that nothing containcd in this suh-scc~ion shall rendcr any 
such pcrson liable ID any punishmcnl, if hc PI-ovcs thar thc offencc was 
uurnmirtcd withoul his knowledge or !ha1 hc h;ld cxerciscd all duc 
diligence to prevcnr the commission of such offencc. 

(2) Noiwithstandiug anylhin,o con~aincd iu sub-scction ( I ) .  whcre 
any offence undcr [his Act has hccn committed by a company and i t  is 
provcd that the offcncc has bcen commirtcd wilh rhc conscnr or 
connivance of, or is atlributahlc to any ncglecr on lhe par1 of, any direclor, 
Inanagcr, secrclary or othcr ofliccr or thc cnmpany, such dirccror, 
managcr, secrclary or olhcr ofliccr shall bc decmcd to hc guilry nT  tia at 
ollcnce and shall bc liable r o  be proceedc~l againsl and punished 
accordingly. 

E.~plrnatiwl.-For lhc purpnscs of this sec~ion.- 

(a) "company" mcans any body corporate and includcs a firm 
or o~her  association of individuals; and 

(h) "director" in relalion to a firm, means n partncr i n  thc firm. , . .  . . . . . .  . . 
, .- - - . . . . - .  . 
. . . . . . . . . . . . . .  . .  - . .  . . . . 

, .  , 

Prolcc~ion 30. N o  su i~ .  prosccutinn or orhcr legal proceeding shall lic ngainsr 
of acricln 
taken ill Ihe Stutc Govcrnmcnl or any otficcr o l  Ihar Govcrnmcnt or the Custodian 
~ U W I  hirh. of ~ h c  undertakings of thc Co~npany or the cxisling, or new, Govcrnrncnl 

company or any officcr or othcr person nurhoriscd by  hat Government 
or exisling. or new, Governmcn~ company for :~ny!hing which is in good 
faith done or inlcndcd to hc done undcr  his Act. 
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31. (I)  Thc Srare Governmcn~ may, by no~ilic:l~ion, dircc~ [hat all Dclcgalion 

or any or the powcrs cxcrcisilhlc by i r  undcr  his Act, other ~ h a n  111c DrpOW"~ 

powcr collferred hy this scc!ion or stction 32 or sccrion 33, may also hc 
cxcrcised by such pcrson 01- persnnq ;IS may be speciFied in thc 
no~ificalion. 

(2) Whcncvcr any delegalinn or pclwrr i s  rnade undcr sub-scction 
(I), thc pcrson 10 whom such porvcr lins hrcn delcgatcd shall acl undcr 
thc dircclion, control and supervision of rhc Sutc  Cic~vcrnmcn~. 

32. (1 ) Thc Starc Govcrnmen~ may, hy notificnlion, make rules For Powcr 10 

carrying u u ~  rhc provisions or  lhis Act. make rulcs. 

(2) In por~iculiir. and wirliou~ prejudice 10 thc gcncralily of rhe 
lorcguing powcr. such rules may p~nvidc ror ill1 or any of  tile following 
m:kIIcrs, na~ticl y:- 

(a) thc timc within which, and [he manncr i n  whicll, an 
intimation rcfcrred 10 in suh-scc~ion (3) or  scction 4 shall hc 
givcn; 

(b) thc form and [he nianncr i l l  which, and- he condilioi~s uiidcr 
which, rhe C u s l o J i : ~ ~ ~  or Custodialls shall maintain ;lccr)unts 
ax rcquircd by scc~ion 12; 

(c)  he manncr in wt~iuh moneys in ally prt~virlcnl rund or other 
rund rclcrrcd to i n  scc~ion 13 shall hc dcnlt wirh; 

(d) any olher matter wtiich is r c q u i ~ d  10 bc. or m a y  be prescribed. 

(3) Evcry rulc made by [tie Stale Govcrnmcnt undcr this Act shall 
bc laid. as soon as may be after ii i s  nl:~dc. bcrurc rhc Siale Legislature, 
while i r  is in session, fnr a ttll:~l pcriod or lhiny days which may bc 
comprised in one scssion or in  ~ w o  or Inore successive scssions. and ir. 
helorc 111c cxpiry of rhc scssion immediately fnlfowing lhc scssion or 
thc succcssivc scssions aforesaid, the S~zlrc Lcgisliiturc ngrccs in making 
any mudilicalions i n  [lie rule nl- L I I C  SL~ILC Lcgisluturc ngrccs rha~ 111e rule 
sllould EOI be niade. the rule shall ~Ilcrcaftcr Ilnvc crfecr only i n  such 
modified form or hc of no crfccct. as thc cnsc may be; so, however, [ha[ 
any such rncldilica~ic~n or :~nnulrncnt shall be witlioul prejudice lo thc 
validily or anything prcviously donc under 1ha1 rule. 

33. If any dirhculty arises in giving efrc'cct to thc provisions of this r w c r  lo 

ACI,  he Stale Governmen[ Inay, hy odcr. no1 inconsis~znl with thc :F.GIica, 
provisions or this Act, rcmovc rhc di lficul~y: 

Provided thal nn such nrdcr shi~ll bc mrrdc al'rer the expiry ofa  period 
of rivo ycars from rhc dntc or publication of rhis Acr in the Oficial 

. Gazerre. 






